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Hon'ble Mr, Sarveswar Jha, A.M,
Hon'ble Mrs,. Mesra_ Chhibber, J.M.

Learned counsel for the respondents was present, O0On

perusal of the order sheset dated 04.09,2002, it transpires

that the learned counsel for the applicant is no more,

Accordingly, a notice was sent to the applicant on 18,09,2002
ggn address given in the O,A. asking him to engage another

counsel or to appear in person on the date fixed for hearing.

However, the notice has been sent back undelivered by the
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postal authorities with remarks that tha& had lefit.
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That being the cas%L?bes,nutZEp ible to serve this notice

on him again,
At this stage the learned counsel for the respondents

submit ted that the case was filed by this applic%?&&a—in the

year 1995 and the case has not been pursuéde¥by the applicani,
‘..--'"

since, it is also learnt from him that wyhile counter affidavit
— — ’

ha&;bean serueqépy him in the year 1996, though a copy of the

same 1s not available on record, and a copy of which is being

made available now, a rejoinder is yet to be filed by the appkioan

applicant, As almost 7 years have beemrelapsed and there has
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been no response or no rejoinder from the applican5, Since—

it appears that the applicant is no longer interested in

—A—
pursuing the mat ter, Tharafora,Z?ppaars quite evident that thekﬂj

—Thon /
matter cannot qgfgynceadad with any further., le arEZ?F the view, |
ﬁ !k /

the D,A. be dismissed for non prosecution. With thi%,i

the D,A., stands disposed of for non—prosecution.
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